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NAVY (AMENDMENT) BILL

THE DEPUTY MINISTER 'IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): Sir, I move that the Bill
further to amend the Navy Act, 1957,
as passed by Rajya Sabha, be taken
into consideration.

This ig a simple Bill of an enabling
nature. It does not contemplate any
drastic or violent change in the Navy
Act. The Navy Act came into force in
March, 1958. It is our experience over
its working for the last sixteen years
that this Bill is found to be defective
and deficient in certain respects, For
the last so many years, the Air Arm
is yery much g part of the Navy. But
the Act has no provision to cover
offences pertaining to maval airmen or
naval aircraft. The Act does not make
it obligatory for the employers to take
back their employces whg as naval
reservists completed their period of
training or active service in the Navy.
The Act again does pot provide for
the power of dismissal with Govern-
ment in regard to a naval person who
is found guilty of criminal charges.
This provision is already there in the
Army Act and in the Air Force Act.
So we Want to extend it to the Navy
Act also.

Then there is the question of ade-
quate coverage of offences. For ex-
ample, there is provision for punish-
ing a naval person who neglects to
perform his gttty but there is none for
punishing a naval-person who does not
perform his Quty at all.

Again there are some definitional

" tacunee in regard to werds ke

sdrunkenness’, ‘mutiny’, ‘naval estab-
lTishment' and ‘petty officer’.

The qualifications for Judge Advo-
cate General and Deputy Judge Advo-
cite Genersd ghre tbob Tigid at present
to accommodate experienced apd com-
petent naval officers, Thisv_:Blll geeks
to remedy this lacuna and to provide
for its betfer functioning. T move.

MR, DEPUTY-SPEAKER: Motion
moved:
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“That the Bill further to amewéd
the Navy Act, 1957, as passed by
Rajya Sabha, be taken into consicde-
ration”,

st jrCewE T (D) - sTEE
wzreg, s fr wad agew T agr g, 0w
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943 wrargt g faw gm § 1 9T
F1 & Zferw § w7 FATQ @ AT qw
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Gy ur A ya1 R gt w5
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% gt g a5 A g & —

EPUTY-SPEAKER: i
;.,ﬁ},nﬁ 'gd'l;;sa all thosge d]:hﬂl
and background?
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SHRI JHARKHANDE RAL: This is
, simply introdirction.

MR. DEPUTY-SPEAKER: Is it
necessary at all?

st wree® T ¢ ofbeTT & g7
¥ wag gar? wgrad ad ¥ ot gfrarfas
w1 frar ot gwrd 2w A e A
FUAT JW AT FATATT SoT FOA F AN
dvra fear a7 oF az7 ) waA
eI TET )
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ema & fad w3dY I B SarTFTa
wfgd WX 54 s & &3 gleans
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33 WY g WAl Y Y P o s
agrx Al A g, 99 ® FAA Y o=
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AT g 4 SRR WA qw mpemy
v foe s wifige | ‘

SHRI J. B, PATNAIK; Mr, Deputy-
Speaker, Sir, I am thankful to the
hon, Members for their general obeer-
vations on this Bill. There has been
a demand for a comprehengive Bill to
be brought torward before this Houps,
Hon. Members should know that the
Navy Act, 1057, wag & very compra-
hengive' Act. It provides for the serms
akd conditions of gervice of maval per-
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sonnel, It lays down comprehensive
provisions for the diseipline of officers
and sailors. . It lays down the proce-
dure for trial, by court martial and
by the commanding oificers also. The
present Bill, as 1 said earlier, is of an
enabling nature. Certain defects and
deficiencies were found in our work-
ing of the Act for the last fifteen years
and this amending Bill only seeks to
remove those defects and deficiencies.

As regards tne defence of our coast-
line the Government is gquite aware of
its responsibility. Our expenditure on
the navy hag been inc;easing over the
years and the percentage of our ex-
penditure over the navy out of the
total expenditure on all the services
would go to prove that the Govern-
ment i very much aware of strength-
ening our navy. We are now pro-
ducing modern frigates and streng-
thening our naval base. The work on
our Goa naval base, the programme
for expanding the paval dock yards at
Visakhapatnam and at Bombay are
very much in progress. Besides, in
regard to the Andaman and Nicobar
iglands we are,taking special care to
see that they are adequately defend—
ed. The pavy has come out with flying
colours in the last war with_ Pakistan
and we have proved beyond .doubt
that whenever aoy hostile gcountry
casts its evil eye on us, our navy is
well-prepared, just as the army and
the gir force, to face it.

‘Ag far ag the Indian Oceen is con-
cqrned, the policy of thg Government
of India is very clear in' thig respect.
We want the Indian Ocean. fo be, a
peace zone and all the littoral coun-
tries subperibe to this view.

W:th theae words. 1 move thls Bl]].

!or consideratmn
P

. MR. DEPUTY SPEAKER The ques-
tion is

"'I‘ha} the Bill, h.l.rther to amend
. ghe Navy Act, 1957, as passed by
‘Rajya Sabha, be taken into consi-
deration.”

NOVEMEER i1, 1b74
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- . g
The motion was 'adapted.

1458 hrs,
MOTION FOR ADJOURNMENT

ALLEGED FAILURE OF GOVERNMENT To
PREVENT ASSAULT By CENTRAL PoLICE,
ETC. ON SATYAGRAHIS AT PaTNA

SHRI S, M. BANERJEE (Kanpur):
Sir, befare we take up the adjourn-
ment motion I want to make a sub-
mission. The mover of the adjourn-
ment motion is Shri Shyamnandan
Mishra,

MR. DEPUTY-SPEAKER: The Ist-
ed mover; he has not moved it yet.

SHRI S, M. BANERJEE: [ have be-
fore me The Statesman dated 6th
November 1974 which says in banner
headlines:

“A fortnight ago Mr. S_ N. Mishra
informed Mr. Narain that before the
Bihar bandh from October 3 to 3,
Mrs. Gandhi wanted him to explore
the minimum demands on the basis
of which Mr, Narain would with-
draw the Bihar agitation. Mr,
‘Mishra says that he tolg Mra

andhi that he wasg now in the op-
position and that she should nomi-
pate an emissary from her party.
Mrs. Gandhl, so the version goes,
#asked Mr, Mishra to suggest g name.
He suggested the name of Mr.
Dinesh Singh .

MR DEPUTY-SPEAKER: Why is.he
mentioning all that now? He can re-
fer to it .during the course of the dis-
cussion of the motion.

. SHRI S. M. BANERJEE: I am ogly
submitting that since it is a delicate
matter and as he if negotiating on be-
half of Mrs, Gandhi, he should not
initiate the discusion. Let him geny it.

15 hrs,
MR. DEPUTY-SPEAKER: Let him
move hls adJournment mohon

Mr Banerjee you have made t.le
pomt 1 think, he has taken note of

the point,



